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Sub; a;Seléctip:n-;fQI};_t,lzl;g»—.pos;»ts,.ig,.ﬁ.e;ly':di;qial Members in the National Company Law
Appellate'T ‘h‘una;l..;(NQLATe)':--Alnvjt,i,ng:;app.’_jljc‘g‘t‘jiqnéﬁt!jeréfdr: -

1.  Tribunal: - The National Company Law Appeliate Tribunal (NCLAT) is an
Appellate autharity established under Section 410 of the Compaiiés Act, 2013,to hear
various appeals against the -orders/decisions. of National Company, Law Tribunal
- (NCLT), under the Companies Act, 2013 and Sectign 861 ‘of the 'Insolvency and
Bankruptcy Code (IBC), 2016, the Insolvency and Barikruptcy Board of India (1BBI)
—— under, Section 202 and 211 of IBC, 2016, the Competition Commission of India (CCI)
under; the.; Cornpefition, Act, 2002 and the Nationél Financial Reporting Authority
(NERA):underthe.Companies Act, 2013. Principal Bench of NCLAT is'situated at New -
Delhi:-and .another Bench is” situated at’ Chennai. ‘Other bench; if any, will bé
established in.future at other places in the country, as decided. A Merriber, upon
selection, fnay be posted at any of these'places.”  ~'* - - '
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number of vacancies’is subjéct to change without prior notice): - . 1 .
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3. Qualification and other terms and conditions: - The qualifications, eligibility,
salary and other terms and conditions of the appoiniment of a candidate will be
governed by the provisions of the Tribunals Reforms Act, 2021 and the Tribunal .
(Conditions of Service) Rules, 2021. Main terms and conditions are following: - ' C

(i) Quanlif'icati_ons {Sub-rules 11 of Rules 3 of the Tribunal (Conditions of
Service) Rules,-2021}: -

Judicial Member: -

(i) is, or has been, a Judge of a High Court; or _

(i) is a Judicial Member of the National Company Law Tribunal for five years; or
(iiy  has been an advocate for ten years with substantial experience in litigation in
matters relating to.company affairs before National Company Law Tribunal, National
Company Law Appellate Tribunal. High Court or Supreme Count
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(i) Salary and allowances {Rules 10 and 11 of the Tribunal (Conditions
of Service) Rules, 2021}: - The, Member shall be paid a salary of Rs. two lakh
twenty- five thousand per month plus other allowances as admissible.

(iii) “Term of office {Section 5 of the Tribunals Reforms Act, 2021}: - Every
Member of a Tribunal shall hold office fer aterm of four years or ill he/she attains
the age of sixty-seven years, whichever is earlier. ‘

(iv) Minimum age {Section 3 (1) of the Tribunals Reforms Act, 2021}:
- A person shall not be eligible for appoiiitment as Member i, NCLAT unless
he/she has completed the Mﬁﬂﬂ as on the last date for
submission of applications. ) '

[Note: Candidates may refer the Tribunals Reforms Act, 2021 and the Tribunal
(Conditions of Service) Rules, 2021 for other terms and conditions].

4.. Procedure for selection: - The Search-Cum-Settion Committee
constituted under the Tribunal Reforms Act 2021 for recommending names for
appointment to the said post shall scrutinise the applications with respect to
suitability of application for the posts by giving due weightage to qualification and
experience of candidates and shortlist candidates for conducting personal
interaction. The final selection will be done on the basis of overall evaluation of .
e e --:—--—~cand-idates—:done:;b.y:ihe:cammﬁteezbas_ed:on:the;_qu_a_liﬂga;tjgg,:Lexpe_[Le.nce, and. ... __

personal interaction. :

5. Application Procedure: - Eligible and willing persons are advised to visit
the portal https:l/apptrbmembermca.gov.in in order to submit online
application from 10:00 AM of 21.11.2023.. The detailed instruction for filling up
the application form online are available on the portal (under "Instruction fof~
applying online” heading). All requisite and relevant documents need to be
uploaded online while filling up of application. Last date for submitting online
application is 19.12.2023 at 05:30 PM. Print out of the applications after final
submission on online portal duly completed, and signed alongwith copies of
uploaded documents, is required to be sent to the following address latest by

05:30 PM of 29.12.2023:

Shri Riazul Haque, Under Secretary,
Ministry of Corporate Affairs, Room No 526,

'A' Wing, 5th Floor, Shastri Bhawan,
New Delhi-110001
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6. Secretary Natronal Company Law Tribunal
T Secretary Competition Commission of India
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Secretary National Financial Reporting Authority

i0. “Tectinical Director, NIC, MCA with the reques

circular on the online portal.

11. Technical Director, NIC, Do

circular-crrthe: DoPT's website.
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upload the vacancy circular on the website of the Ministry.
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the enclosed Annexure (il).
3. Hlslher mtegnty 1s certlﬁed :
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N - Annexure-ll

THE OFFICERS FOR WHOM:VI
; : R SO G j ‘ .
* (To be furnished and signed by the CVO or HOB) 4 b -

W

R t ,,Qf-ligﬁrxémen'!' : '
e 5 ISate ofentry int6 service )

6 Servt‘ic;eﬁt;’vﬁh;éh the‘hofﬁcer»belongs : .
- R ‘_Inclyding:ba‘tcleears/cadre efc.,
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7.. Positions held {During-ten preceding years): .
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| :Organization | Designation Adminijstrative/ From - To
| (nametinfull) | & Place of . " Nodal ' : :
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.|... Department ' e
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8. Whether the officer has been placedon  : T e —
';:* : ':.‘— T‘—r_the:ag[eed'li t“'or “Sto'fuoﬁicer“o-f" - ': et ’ "*-‘ by :' '.‘*":": ,.: P - oo
Douptfljlw.ln_tegfr'it_y“ff(if yes, detailsto begiven) = e e
— 9. Whe,therﬂﬁa‘ny allegation of misconduct .
. jnvolving vigilance angle-was examined
‘ . -against.the officer-during.the last 40 Years ;

and if so with what result {*)

10. Whether any punishment was awards to :
the officer during the last 10 years and if C
so, the-date’df impositich and details of

: penalty (*)

11.1ls any disciplinary/criminal proceedings
or-charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference number, if

-« any of the Cornmission) -
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furnlshed (*)

" (¥ if Vigilance clearance. had been obtained from the Commission in:the-past,; the, infor
- may be provided for the period thereafter.
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